[ PUBLISHED IN AN EXTRAORDINARY ISSUE OF THE GAZETTE
OF INDIA PART II, SECTION 3, SUB-SECTION (1i)/

GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY ‘OF SURFACE TRANSPORT
(JAL BHOOTAL MANTRALAYA)
(TRANSPORT WING/PARIVAHAN PAKSHA)

ke u

NEW DELHI, the 12 JUNE,1589

NOTILEICATLLON

S+04437(E) In exsroise of the powsrs conferred by sub-section
(1) of section 75 of Motor Vehicles Act, 1988 (59 of 1988),
the Central Government hereby makes the following schéme for
regulating the business of renting of motor cabs to persons
desiring to drive the cabs for their owp use and matters
connected therewith, namglye=:

Short title, commsncement ahdrapplicaﬁion:

Y (1) This scheme may be called Rent a Cab Scheme, 1989,
(2) It shall come into forgce on the Pirst day of July,1989,

(3) It shall apply to all motor cabs to whiogh tourist
permits have been issued under sub~saction (9) of
section 88 of the Act and qperating under a licence
granted in terms of para 6,

2.  Definition = In this section unless the context other-
wvilse requ1res, ]

(a) "Aot" means Motor Vehicles Agt, 1988 (59 of 1988);
(b) "Form™ means a Form appened to this scheme;
(e) "licence" means a licencs granted or reneued

under paragreph 6 to sngage in thg business aof

regting of motor cabs to persons desiring to
drive the cabs themselves for their oun use;
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2. Definitions.—In this section unless the context otherwise requires:—
(a) “Act” means Motor Vehicles Act, 1988 (59 of 1988);
(b) “Form” means a Form appended to this Scheme;

(c) “licence” means a licence granted or renewed under paragraph 6 to
engage in the business of renting of motor cabs to persons desiring to drive
the cabs [" **] tor their own use;

(d) “licensing authority” means the State Transport Authority constituted
under sub-section (1) of section 68 of the Act;

(¢) “operator” means the holder of a permit issued under sub-section (9) of
section 88 of the Act in respect of not less than 50 motor cabs.

3. Licensing of operator—No person shall engage himself in the business of
renting a motor cab under this Scheme without a licence.

4. Application for grant or renewal of licence.—(1) An application for the grant
or renewal of a licence under paragraph 6 shall be made in Form 1 to the licensing
authority having jurisdiction in the area in which he resides or has his principal
place of business (hereafter referred to as main office) and shall be accompanied by
a fee of rupees five thousand.

(2) Where the applicant has, besides the main office, branch office within the
jurisdiction of the licensing authority referred to in clause (1), the application shall
indicate such place with the number of motor cabs proposed to be stationed at each
such place.

(3) Where the applicant has branch offices outside the jurisdiction of the
licensing authority, the application shall be made to the licensing authority in
whose jurisdiction the branch office is situated, in Form 2 accompanied by a fee of
rupees one thousand in respect of each such branch office.

5. Scrutiny of application.—A licensing authority shall, before granting or
renewing a licence take into consideration the following, namely:—

(1) That applicant has a good moral character anc has intimate knowledge of
passenger transport business;

Vide 5.0. 437(E), dated 12-6-1989, published in the Gazette of Iniia, Ext., Pt. II, S. 3(i),
dated 12-6-1989 (w.e.f. 1-7-1989).
2. The word “themselves” omitted by 5.0. 808(E), dated 28-11-1991 (w.e.f. 28-11-1991}.



(11) That the main offico of tho branch of~iocso
- of the applicant is either owned by t-o

applicant or is taken on leass by him o2
is hired in hls name and it has adaquate
space for reception room, administrative
section, clock room with locker facilities,
sanitary blocks, sufficient covered space
for the motor cabsy

(iii) That the -applicant has neaassar Pacjlltles
for t he housing, maihtenaﬁgg and ropalr of
his veghiplesj _ . ‘

(iv) Thet the applinaﬁt-hés at least ones telephcne
which is accessibls throughout day and night;

(v) That the applicant has branch offices, with
telephones, in not less than & citics of
tourist importance with facilities for housing,

“maintenance and rapair of vehicles;

(vi) Thet ths financial resources of ths applicant
are sufficient to provide for the cont inued
maintenance of motor cabs and for t he
of flcient managoment of the sstablishmantﬂ

(vii) That the applicant maintains not less than
50 motor cabs of which 50 psr cunt is
air-condit ioned duly covered bty permits issued’
under sub=-section (9) of soctlon 88 of the Actﬁ
with comprehsnsive insuranoce, fitness
certificate, motor vehicles tax paid
upto date. § .

Provided that in the case of licence for a
branch office situated in a place outside the jurisdiction
of the licensing authority, it shall be sufficient, if
such branch offioce malntazhs

“ay

not less than five motor cabs,

Eontd's es ,.. /4.
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6, Grant of licenceg,~ Tho licensing authority may,

on receipt of an appiication under paragraph 4 and

after satisfying himsoelf that the applicant has complied
with the roquirements of paragraph 5, grant or renou

the licence in Form 3 or, as the caso’ may be, in Form 4 ¢

Provided that no application for a licence shall be
refused by the licensing authority unless the applicant
is given an epportunity of being heard and reasons for
such refupl are given $n uriting by the licensing
author 1ty's
7,  Oyration ey~ A lieence granted or renswved
under paragrap 8 valid for a period of
rlva years from tha dato of grant gf renewal ¢

_ Provided that in the case of licencos in respect aof

branch offices rcferred to under clause (3) of paragraph 4,

the validity of such licoence shall be roctricted to the -
validity of the licenge grantod in respoct of main office,l

B, General conditions to be observed by the holder of
the licence.= 1he holder of a licence shall, -
(1) maintain a register with a ssparate page for such
vehicle containing the partloulars specified, .
in Ferm 5 and uwhere a motor cab is hired
by a foreign national,' shall main%ain a register
in Form- B,

(1i) not shift the principal place of business

mentioned in the licence without the prior
approval in writing of the licensing authority
uhich granted the licence.

(iii) keep the promiscs and all the records and registor <
maintained and ths motor cabs open for inspection
at all reasonable times by tho licensing authority
or by any person not below the rank of motor
vehicle inspector as may be authorised in
this behalf by the licensing authorlty,

COntd;,;}/sﬁ
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(iv) submit, Prom time to time, to tho ligensiry
| authority such information end return as may
be called for by itj;

(v) display at a prominent place in its main
office and its branch cffice,l the licenca
issued in original and certified copics 3
thersof, attested by the licensing authorityy

{vi) maintain in their main offige and branch offices
in a conpicious a "complaint book™ in the _ _
Form 7 with serially numbered pagos in triplicatse.,
The licensae shall despatoh tho duplicato copy of
complaint, if any, to, tho licensing esuthority by
registered post oxpeditiously and in any oasse

not later than 3 days,

(vii) maintain a suggestion box in the main office
end hranch officos and Poruard thelr suggestions
roceived with their comments, if any, to the
licensing authority, once a month,

(viii) where he is having a foreiogn collaboratlion with
thc appreval of the Govarnmant,ithislfact should
be displayed in tha officc promiscs, with tho
specific approval of Department of Tourism of

tho Central Governments,: )

9, Collection of hire charges,~ The holder nf a licencs

shall collect the hirs charges from a foreign national

or a non~resident Indians ohly in foreign sxchange and shall
hold for the purpose a lioence to transact in foreign exchange,

10, Uutics and regponsibilities of hirers of motor cabqji
¥
(1) It shall be the duty of overy hirer, tc Koep the

jclder of the licengey, informed of his movements, from time
+ I . 7
®) a.-_'..mG. -

{2) If an individual or company has hired the vshicls
as a lesader of the tourist party, it shall be the duty of
such lsader of the party to kesp the holder of the llcsnce,
infarmed cf the movement of sach vehlcle, from time to time,

CDﬂtd a3 -/60
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19, Power of lioepnsing authority to suspand or
t1e lic3nce,~=

(*) 1P the Licensing Authority is satisfied aftor
giving :zhe holder of the licence, an ajportunity of
being hoard, that hs has «~ -

(a) failed to comply with the. provisions of
v+ paragraphs 8 or 9, cor

~(b) failed to maiﬁﬁéin the motor cab in compliance
with the provisions of the Rct and rules; ox

(c) any one of his'employess has misbehavad with
the customersy or

(d) any complaint against tho licencee by any
hirer has been provide beyond rsasonzble
doubt '

L |

(1) suspend the licence for a spenified period, or

i

(ii) cancel the licence.:

(2) UWhers the licence is liable to be cancslled
or suspcnded and the licensing authority is of opiniﬁn
that having rogard to the ciroumstances of the rcasae,
it would not be necessary or expedient to carcel oz suspend
the licence, 1f the holder of the licence agrees tao pay
the fine that may be imposed by the Lioonsing Ffuthority
then notwithstanding ‘anything contained in clauss (1),tﬁa
licen§ing authority may, instead of cancelling or suspsnding
the licence, as the casp may be, recover from the holder
of the ligence'ytho szid fine. i ‘

(3) For ths purposs of recoyery of the sUm of money
agreed upon, tho State Government may, by notification in the
cfficial Gazetta, specify the amount recoverabls for sach day
of suspension and the amount recoverable in lisu of cancella-
tion of the licence and specify the time within wvhich the
sum of money agrood upon is payable failing uhich the orders
passed under clause (1) shall be implemented,!

Contd..../?}f
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4) When the licence is suspended or cancellod under
clause (1), the holder of the licence shall surrender the
licence to the Licensing Authority.

12, Appeal.~ Any person aggrieved by ony order of T
Licensing Authority under pafagraph 6 oOr parzgraph LL, mrcy
within 30 days of the receipt of the order, appeal to the
State Transport Appellate Tribunale

13, ro_for appeale= (L) An appeal under rule 12
shall be preferred in duplicate in the form of a memorandum
setting forth the ¢round of objections to the order of the
Licensin -Authorit?: and shall accomp snied b! a fee as may
be speci?ied by the State Government, by notification, in
the Official Gazette.

(2) The State Transport Appellate Tribunal may after
giving an opportunity to the parties to be heard and after
such enquiry as it may deem necessary, pass appropriate orders.

14,  Volimtary  surrender  of _ the licence.~ The holder of
a licence may at any time surrender the licence issued to

him to his Licensing .Authority which granted the licence and,
on such surrender, the licensing authority shall cancel the
licence. The holder of the licence before surrendering the

licence shgall clear the dues referred to in clause (2) of

paragraph 1ll.
| i) Lol

( B«R. Chavan ) ‘
Joint Secretary to the Govt. of India.
" (File No.RT-11014/3/39-T4G)
Y
The Manacer,
Govte of India Press,
Mayapuri, New Delhi.

Copy to: :
(1) Chief Secretaries of a1l the State Govts/UT
. Administratims. -
(2) Transport Secretasries of 3ll States/UTs,
(3) Trensport Commissioners/Director of Iransport,
of all States/UTs. |

s
Bo Ro'. Chav.an )

Joint Secratery to the Covt., of Indig.
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FORM 1

(See paragraph 4(1) )

Application for grant or renewal of licensa
-for renting motor cabs in respect OF M.t oir-r

To
The State Transport Authority,
...u-.-....'.4..,..StatB/UT

I, the undersigned hereby apply for a licence
FUI‘ I‘Bntlng motor Cabs in thG Stata DF @ s es PO as a8 S0 BB

1. °Full name e i ¢ S g e e s
sonf/uire/daughter of

2. (a) Full address}
(b) Telephone No,

1 Rga'b

4, Experisnsce in the management
. of transport business

(b) No. of motor cabs. hold
with valid permit,

5, Particulars of Licenca,
if already held,

6, (a) place uherc the applicant
has his main office with
dot ailed address,

(b) Pilace uherc the applicant
has his branch office with
detailed address,

Wame of Taun(s)

(c) the number of motor cabs to bo
stationed in cach branch office..

7. Nature znd extent of financial
rescurces of the applicant,
Particulars of Mptor Cabs owned'
ﬁ;@ngqﬁth details of Rogistration
Jasle e R ) ek L oy




g, Full doscription of the place
uhere the business is to be
carried on =

(a) Location, opor area,
covered area

{t') Any othor part iculars,

I am conversant with the conditions for carrying
the business for renting of Motor Cabs.,

>
-3

( X
.

11, I hercby declare that to the best of my xnowledgo
and balief the perticulars given above arc cCoTreot
and truc,

Tho prescribod fee of rupees five thousand 1is

UNHQ U% * O T L B B IR R I T B B R
Placec
Dat s Signature of Apnlicant |

of paymont),

o
o
=
(0]
},_J
3
Ct

-
Q
{0

t
O
3
)

L



FORM 2

(Sec raragraph 4 (3) )

Application for grant or rencual of licenno o

renting of moter cabs in respest of Branch T77.:o,
in arngkhor Stnte

e o r— L
) T W

To

The State Transport Authority,
CEE IR B B O B B I O A an‘lstatC/UT

I, the undersigned hereby apply for » licence
for.ronting-motor.cabs in my Branch Office in the Statc

of Ss s oo R OB BES PO -

-

5 Full Name 3
2; Son/wifc/daughtor of

2 o Full address (Branch Office)
Telephono number

3. Age

4 o LXrerlienee in the managemcent
af Transport busincss,

(5) number of motor cabs held uith
valid permits in the prapascd
Branch Office,

by Particul srs of licoeonce hold
fFar Main Jffico -

(a) Ahuthority uwhich granted
the liconoco

(b) Dote of issuo

(c) Datec of oxpiry

Ve Placce where the applicant has
?T"_'-in UFFlGU R AR R E R Y

fi-turc <nd oextent of finaneial
Tegsuzpes of nae anplicant

) Part icul-ry of motor cnbs owned with
detnils of permits, rogistration
numbir ctco,



$= 11 =2

B
9, Full deseription o w:m Smawmw "
office whors a:mﬁnmm :mmmﬁwwruJ;j oo

to be omaupma ocw.. .
. e Retulio RN i.) "
A y Ronots loyieng o s fscum 127 dv.tenlicak
m ca Da‘ mmwmfv m m& ﬁsw._( haufi . ¥ H..
... covercd areas _agnig :;rmmmﬁ.ww

(b) Any other umuwwocwmu@

10, I hareby declare to the best of my. x:ocwoaam

and belief the mm%wpnﬁ ars g9ivi J‘mvo<m are
OOﬂHQOﬂ D:Q ﬂﬂcmtugytbfr(tr-vauis. @w

-k b e s g

L ﬁ:mxmﬂ@mg&wmg.Jw.:ﬁ,w ucammw%mam thousand is

ﬂmEr‘UKW anwﬁn!omu.ﬁu'vao.omm.onﬁ o % ”‘,,. .
, v DL LTRIOm L L
ﬂHmom“ : . - . H ... : ' .
Datet “8ignature 0f applicant’,
B ST .. .
1 b .“ - BE 2 T.. o . .

*{ndicate n:m aoam oﬂ umwao:ws. STaltIe

(
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FORM 3
[See paragraph 6 _/

Licence for renting motor cabs = Main Office

Ngme of the operator:
son/wlfe/daughter of

Full address of the place
of business s

Registration Mark of motor cabs authorised for renting

Main Qffice Brapch Office
lo 2. 3.
40 - _ 5. 6t
T 8. Q.
10, 1 124

is licensed to rent motor c¢gab.

This licence is _iSSUOd DN s veoesoe s8s va ss, and is
Valid UptOo-o. P EEE R AR

Ct-te Tramemowrt Antbharitss

Renewal

‘.'.'.'."I_I: V‘"’Qd i“rm‘: P9 YR ¢ 8 by ey, g o8 -:o. L]

State Transport Authority

® Savseanseva 'State/UTO
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cno B Loh
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Licence for renting of Motor Cabs = Branch (-7 .-

— S —_ e —— . - -

ileme of th2s operator:
Son/wife/daughter of

Full address of tho Branch OffiCCeseersersvevecve tanencn.ony

iddmpss whers thé Bain DEetee 1s sLBUsbetuerenneeypewion s wes

lizence number and the Authority which issusd the licenco
""."i‘i“h itS date Df 0.".{55.1‘}’.0. P9 2590 980 Op 4§ O G e Te s ve VRO TODO e

ion Mark of motgr cabs authorised for renting in
nch Offico

is licenced to rent motor cabs

Tl 54 ' L] . .
i ]-CQ ace s aw SU\J(I B & w9 sw e e o @ ‘7‘!'1{{ s 'n’_f:"t.:d

UE.?J'{‘.'J " Pv s 0 By Ty Yaoa

State Transport Avthority
0108

A 1
e ® 29 2 g v sdcln-‘;..,,-'.'-!'.-';‘_/\_]

Refcwal

it e« e Sp———

- .- penewed from

.'..ﬁt.iliooanuntgoo-ooggs-r.a.,,

State T2ansprry  pethority

oQ_Bco. . ° 3y ﬂr‘-:".tn/UT
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FLaAY o

( Soe perzyzaph (i) ) | \

Register tc be maintained by Rent a Motar Cab License in case
_where the motor ecab is hired to a forvigrien.

- -

i)=0=0-0~p=0-0-0~ ~0=B8-0-0-0=0~0=0=8~C=0=0=0=0=0mC~ DlDlDlOlOlD!C!UllloiD!h g~-J4-~3J-0-0-0-0-0-0-0-0-0-0-0--0 -

s:. Namg of Hjrer Full address Telephone Motor Issucd by  Class Date of Date Passport
e . No«.if any Driving (Authority) of Issuse of  No.
Licence - vehicle expiry

ZDo

‘.’l"‘."‘ﬁlh“-'-"l'l“l.""'l“"“‘Illl.-‘-'!lllllallll.-l.l."-ll
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‘Issued by Datc of Dato of Date of DOriving + Dats of Class of Date Date and Motor  Signao-

the Autho- 1issue of expiry birth as permit issue of vehicle and time of vehicle ture of
rity and passport per No.. if Driving Authori- time returning used Hirer.
Stz ﬁn\ : passport any. permit, sed to of vehicle for

Naticon . . o o R , o drive Hire total
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Dates
Place

14 The Stato Transport, AUEhOTIity . esesssses o(Duplicato copy)

2

FORM 7

(See paragraph a(vi) )

Complaint Book (with pages serially

Name of the complainent:
Full address:

The name and address of the
holder of the licsncefbr
YRent a Cabt

Licenca number, and the

authority u?ﬁnh issuad
the licenpe

The date apd time of hiring
the vehigla and date' and
time uhadﬁtﬁa vehicle was
returned, '

Vehicle number

Complaint in brief} .

by Rogistered Post'y

The complainant;

numbered- in Triplicate)

Signature

O"volo'nooca(TripliCate UDpY)



[ PUBLISHED IN AN EXTRAORDINARY ISSUE OF THE GAZETTE
OF INDIA PART II, SECTION 3, SUB-SECTION (1i)/

GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY ‘OF SURFACE TRANSPORT
(JAL BHOOTAL MANTRALAYA)
(TRANSPORT WING/PARIVAHAN PAKSHA)

ke u

NEW DELHI, the 12 JUNE,1589

NOTILEICATLLON

S+04437(E) In exsroise of the powsrs conferred by sub-section
(1) of section 75 of Motor Vehicles Act, 1988 (59 of 1988),
the Central Government hereby makes the following schéme for
regulating the business of renting of motor cabs to persons
desiring to drive the cabs for their owp use and matters
connected therewith, namglye=:

Short title, commsncement ahdrapplicaﬁion:

Y (1) This scheme may be called Rent a Cab Scheme, 1989,
(2) It shall come into forgce on the Pirst day of July,1989,

(3) It shall apply to all motor cabs to whiogh tourist
permits have been issued under sub~saction (9) of
section 88 of the Act and qperating under a licence
granted in terms of para 6,

2.  Definition = In this section unless the context other-
wvilse requ1res, ]

(a) "Aot" means Motor Vehicles Agt, 1988 (59 of 1988);
(b) "Form™ means a Form appened to this scheme;
(e) "licence" means a licencs granted or reneued

under paragreph 6 to sngage in thg business aof

regting of motor cabs to persons desiring to
drive the cabs themselves for their oun use;

Conbidysd sked Zn



2. Definitions.—In this section unless the context otherwise requires:—
(a) “Act” means Motor Vehicles Act, 1988 (59 of 1988);
(b) “Form” means a Form appended to this Scheme;

(c) “licence” means a licence granted or renewed under paragraph 6 to
engage in the business of renting of motor cabs to persons desiring to drive
the cabs [" **] tor their own use;

(d) “licensing authority” means the State Transport Authority constituted
under sub-section (1) of section 68 of the Act;

(¢) “operator” means the holder of a permit issued under sub-section (9) of
section 88 of the Act in respect of not less than 50 motor cabs.

3. Licensing of operator—No person shall engage himself in the business of
renting a motor cab under this Scheme without a licence.

4. Application for grant or renewal of licence.—(1) An application for the grant
or renewal of a licence under paragraph 6 shall be made in Form 1 to the licensing
authority having jurisdiction in the area in which he resides or has his principal
place of business (hereafter referred to as main office) and shall be accompanied by
a fee of rupees five thousand.

(2) Where the applicant has, besides the main office, branch office within the
jurisdiction of the licensing authority referred to in clause (1), the application shall
indicate such place with the number of motor cabs proposed to be stationed at each
such place.

(3) Where the applicant has branch offices outside the jurisdiction of the
licensing authority, the application shall be made to the licensing authority in
whose jurisdiction the branch office is situated, in Form 2 accompanied by a fee of
rupees one thousand in respect of each such branch office.

5. Scrutiny of application.—A licensing authority shall, before granting or
renewing a licence take into consideration the following, namely:—

(1) That applicant has a good moral character anc has intimate knowledge of
passenger transport business;

Vide 5.0. 437(E), dated 12-6-1989, published in the Gazette of Iniia, Ext., Pt. II, S. 3(i),
dated 12-6-1989 (w.e.f. 1-7-1989).
2. The word “themselves” omitted by 5.0. 808(E), dated 28-11-1991 (w.e.f. 28-11-1991}.



(11) That the main offico of tho branch of~iocso
- of the applicant is either owned by t-o

applicant or is taken on leass by him o2
is hired in hls name and it has adaquate
space for reception room, administrative
section, clock room with locker facilities,
sanitary blocks, sufficient covered space
for the motor cabsy

(iii) That the -applicant has neaassar Pacjlltles
for t he housing, maihtenaﬁgg and ropalr of
his veghiplesj _ . ‘

(iv) Thet the applinaﬁt-hés at least ones telephcne
which is accessibls throughout day and night;

(v) That the applicant has branch offices, with
telephones, in not less than & citics of
tourist importance with facilities for housing,

“maintenance and rapair of vehicles;

(vi) Thet ths financial resources of ths applicant
are sufficient to provide for the cont inued
maintenance of motor cabs and for t he
of flcient managoment of the sstablishmantﬂ

(vii) That the applicant maintains not less than
50 motor cabs of which 50 psr cunt is
air-condit ioned duly covered bty permits issued’
under sub=-section (9) of soctlon 88 of the Actﬁ
with comprehsnsive insuranoce, fitness
certificate, motor vehicles tax paid
upto date. § .

Provided that in the case of licence for a
branch office situated in a place outside the jurisdiction
of the licensing authority, it shall be sufficient, if
such branch offioce malntazhs

“ay

not less than five motor cabs,

Eontd's es ,.. /4.
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6, Grant of licenceg,~ Tho licensing authority may,

on receipt of an appiication under paragraph 4 and

after satisfying himsoelf that the applicant has complied
with the roquirements of paragraph 5, grant or renou

the licence in Form 3 or, as the caso’ may be, in Form 4 ¢

Provided that no application for a licence shall be
refused by the licensing authority unless the applicant
is given an epportunity of being heard and reasons for
such refupl are given $n uriting by the licensing
author 1ty's
7,  Oyration ey~ A lieence granted or renswved
under paragrap 8 valid for a period of
rlva years from tha dato of grant gf renewal ¢

_ Provided that in the case of licencos in respect aof

branch offices rcferred to under clause (3) of paragraph 4,

the validity of such licoence shall be roctricted to the -
validity of the licenge grantod in respoct of main office,l

B, General conditions to be observed by the holder of
the licence.= 1he holder of a licence shall, -
(1) maintain a register with a ssparate page for such
vehicle containing the partloulars specified, .
in Ferm 5 and uwhere a motor cab is hired
by a foreign national,' shall main%ain a register
in Form- B,

(1i) not shift the principal place of business

mentioned in the licence without the prior
approval in writing of the licensing authority
uhich granted the licence.

(iii) keep the promiscs and all the records and registor <
maintained and ths motor cabs open for inspection
at all reasonable times by tho licensing authority
or by any person not below the rank of motor
vehicle inspector as may be authorised in
this behalf by the licensing authorlty,

COntd;,;}/sﬁ
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(iv) submit, Prom time to time, to tho ligensiry
| authority such information end return as may
be called for by itj;

(v) display at a prominent place in its main
office and its branch cffice,l the licenca
issued in original and certified copics 3
thersof, attested by the licensing authorityy

{vi) maintain in their main offige and branch offices
in a conpicious a "complaint book™ in the _ _
Form 7 with serially numbered pagos in triplicatse.,
The licensae shall despatoh tho duplicato copy of
complaint, if any, to, tho licensing esuthority by
registered post oxpeditiously and in any oasse

not later than 3 days,

(vii) maintain a suggestion box in the main office
end hranch officos and Poruard thelr suggestions
roceived with their comments, if any, to the
licensing authority, once a month,

(viii) where he is having a foreiogn collaboratlion with
thc appreval of the Govarnmant,ithislfact should
be displayed in tha officc promiscs, with tho
specific approval of Department of Tourism of

tho Central Governments,: )

9, Collection of hire charges,~ The holder nf a licencs

shall collect the hirs charges from a foreign national

or a non~resident Indians ohly in foreign sxchange and shall
hold for the purpose a lioence to transact in foreign exchange,

10, Uutics and regponsibilities of hirers of motor cabqji
¥
(1) It shall be the duty of overy hirer, tc Koep the

jclder of the licengey, informed of his movements, from time
+ I . 7
®) a.-_'..mG. -

{2) If an individual or company has hired the vshicls
as a lesader of the tourist party, it shall be the duty of
such lsader of the party to kesp the holder of the llcsnce,
infarmed cf the movement of sach vehlcle, from time to time,

CDﬂtd a3 -/60
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19, Power of lioepnsing authority to suspand or
t1e lic3nce,~=

(*) 1P the Licensing Authority is satisfied aftor
giving :zhe holder of the licence, an ajportunity of
being hoard, that hs has «~ -

(a) failed to comply with the. provisions of
v+ paragraphs 8 or 9, cor

~(b) failed to maiﬁﬁéin the motor cab in compliance
with the provisions of the Rct and rules; ox

(c) any one of his'employess has misbehavad with
the customersy or

(d) any complaint against tho licencee by any
hirer has been provide beyond rsasonzble
doubt '

L |

(1) suspend the licence for a spenified period, or

i

(ii) cancel the licence.:

(2) UWhers the licence is liable to be cancslled
or suspcnded and the licensing authority is of opiniﬁn
that having rogard to the ciroumstances of the rcasae,
it would not be necessary or expedient to carcel oz suspend
the licence, 1f the holder of the licence agrees tao pay
the fine that may be imposed by the Lioonsing Ffuthority
then notwithstanding ‘anything contained in clauss (1),tﬁa
licen§ing authority may, instead of cancelling or suspsnding
the licence, as the casp may be, recover from the holder
of the ligence'ytho szid fine. i ‘

(3) For ths purposs of recoyery of the sUm of money
agreed upon, tho State Government may, by notification in the
cfficial Gazetta, specify the amount recoverabls for sach day
of suspension and the amount recoverable in lisu of cancella-
tion of the licence and specify the time within wvhich the
sum of money agrood upon is payable failing uhich the orders
passed under clause (1) shall be implemented,!

Contd..../?}f
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4) When the licence is suspended or cancellod under
clause (1), the holder of the licence shall surrender the
licence to the Licensing Authority.

12, Appeal.~ Any person aggrieved by ony order of T
Licensing Authority under pafagraph 6 oOr parzgraph LL, mrcy
within 30 days of the receipt of the order, appeal to the
State Transport Appellate Tribunale

13, ro_for appeale= (L) An appeal under rule 12
shall be preferred in duplicate in the form of a memorandum
setting forth the ¢round of objections to the order of the
Licensin -Authorit?: and shall accomp snied b! a fee as may
be speci?ied by the State Government, by notification, in
the Official Gazette.

(2) The State Transport Appellate Tribunal may after
giving an opportunity to the parties to be heard and after
such enquiry as it may deem necessary, pass appropriate orders.

14,  Volimtary  surrender  of _ the licence.~ The holder of
a licence may at any time surrender the licence issued to

him to his Licensing .Authority which granted the licence and,
on such surrender, the licensing authority shall cancel the
licence. The holder of the licence before surrendering the

licence shgall clear the dues referred to in clause (2) of

paragraph 1ll.
| i) Lol

( B«R. Chavan ) ‘
Joint Secretary to the Govt. of India.
" (File No.RT-11014/3/39-T4G)
Y
The Manacer,
Govte of India Press,
Mayapuri, New Delhi.

Copy to: :
(1) Chief Secretaries of a1l the State Govts/UT
. Administratims. -
(2) Transport Secretasries of 3ll States/UTs,
(3) Trensport Commissioners/Director of Iransport,
of all States/UTs. |

s
Bo Ro'. Chav.an )

Joint Secratery to the Covt., of Indig.
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FORM 1

(See paragraph 4(1) )

Application for grant or renewal of licensa
-for renting motor cabs in respect OF M.t oir-r

To
The State Transport Authority,
...u-.-....'.4..,..StatB/UT

I, the undersigned hereby apply for a licence
FUI‘ I‘Bntlng motor Cabs in thG Stata DF @ s es PO as a8 S0 BB

1. °Full name e i ¢ S g e e s
sonf/uire/daughter of

2. (a) Full address}
(b) Telephone No,

1 Rga'b

4, Experisnsce in the management
. of transport business

(b) No. of motor cabs. hold
with valid permit,

5, Particulars of Licenca,
if already held,

6, (a) place uherc the applicant
has his main office with
dot ailed address,

(b) Pilace uherc the applicant
has his branch office with
detailed address,

Wame of Taun(s)

(c) the number of motor cabs to bo
stationed in cach branch office..

7. Nature znd extent of financial
rescurces of the applicant,
Particulars of Mptor Cabs owned'
ﬁ;@ngqﬁth details of Rogistration
Jasle e R ) ek L oy




g, Full doscription of the place
uhere the business is to be
carried on =

(a) Location, opor area,
covered area

{t') Any othor part iculars,

I am conversant with the conditions for carrying
the business for renting of Motor Cabs.,

>
-3

( X
.

11, I hercby declare that to the best of my xnowledgo
and balief the perticulars given above arc cCoTreot
and truc,

Tho prescribod fee of rupees five thousand 1is

UNHQ U% * O T L B B IR R I T B B R
Placec
Dat s Signature of Apnlicant |

of paymont),

o
o
=
(0]
},_J
3
Ct

-
Q
{0

t
O
3
)

L



FORM 2

(Sec raragraph 4 (3) )

Application for grant or rencual of licenno o

renting of moter cabs in respest of Branch T77.:o,
in arngkhor Stnte

e o r— L
) T W

To

The State Transport Authority,
CEE IR B B O B B I O A an‘lstatC/UT

I, the undersigned hereby apply for » licence
for.ronting-motor.cabs in my Branch Office in the Statc

of Ss s oo R OB BES PO -

-

5 Full Name 3
2; Son/wifc/daughtor of

2 o Full address (Branch Office)
Telephono number

3. Age

4 o LXrerlienee in the managemcent
af Transport busincss,

(5) number of motor cabs held uith
valid permits in the prapascd
Branch Office,

by Particul srs of licoeonce hold
fFar Main Jffico -

(a) Ahuthority uwhich granted
the liconoco

(b) Dote of issuo

(c) Datec of oxpiry

Ve Placce where the applicant has
?T"_'-in UFFlGU R AR R E R Y

fi-turc <nd oextent of finaneial
Tegsuzpes of nae anplicant

) Part icul-ry of motor cnbs owned with
detnils of permits, rogistration
numbir ctco,



$= 11 =2

B
9, Full deseription o w:m Smawmw "
office whors a:mﬁnmm :mmmﬁwwruJ;j oo

to be omaupma ocw.. .
. e Retulio RN i.) "
A y Ronots loyieng o s fscum 127 dv.tenlicak
m ca Da‘ mmwmfv m m& ﬁsw._( haufi . ¥ H..
... covercd areas _agnig :;rmmmﬁ.ww

(b) Any other umuwwocwmu@

10, I hareby declare to the best of my. x:ocwoaam

and belief the mm%wpnﬁ ars g9ivi J‘mvo<m are
OOﬂHQOﬂ D:Q ﬂﬂcmtugytbfr(tr-vauis. @w

-k b e s g

L ﬁ:mxmﬂ@mg&wmg.Jw.:ﬁ,w ucammw%mam thousand is

ﬂmEr‘UKW anwﬁn!omu.ﬁu'vao.omm.onﬁ o % ”‘,,. .
, v DL LTRIOm L L
ﬂHmom“ : . - . H ... : ' .
Datet “8ignature 0f applicant’,
B ST .. .
1 b .“ - BE 2 T.. o . .

*{ndicate n:m aoam oﬂ umwao:ws. STaltIe

(
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FORM 3
[See paragraph 6 _/

Licence for renting motor cabs = Main Office

Ngme of the operator:
son/wlfe/daughter of

Full address of the place
of business s

Registration Mark of motor cabs authorised for renting

Main Qffice Brapch Office
lo 2. 3.
40 - _ 5. 6t
T 8. Q.
10, 1 124

is licensed to rent motor c¢gab.

This licence is _iSSUOd DN s veoesoe s8s va ss, and is
Valid UptOo-o. P EEE R AR

Ct-te Tramemowrt Antbharitss

Renewal

‘.'.'.'."I_I: V‘"’Qd i“rm‘: P9 YR ¢ 8 by ey, g o8 -:o. L]

State Transport Authority

® Savseanseva 'State/UTO
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B 8 S 4
cno B Loh
Pl p{.‘-*" ag,ra'w;-l \J_.(

Licence for renting of Motor Cabs = Branch (-7 .-

— S —_ e —— . - -

ileme of th2s operator:
Son/wife/daughter of

Full address of tho Branch OffiCCeseersersvevecve tanencn.ony

iddmpss whers thé Bain DEetee 1s sLBUsbetuerenneeypewion s wes

lizence number and the Authority which issusd the licenco
""."i‘i“h itS date Df 0.".{55.1‘}’.0. P9 2590 980 Op 4§ O G e Te s ve VRO TODO e

ion Mark of motgr cabs authorised for renting in
nch Offico

is licenced to rent motor cabs

Tl 54 ' L] . .
i ]-CQ ace s aw SU\J(I B & w9 sw e e o @ ‘7‘!'1{{ s 'n’_f:"t.:d

UE.?J'{‘.'J " Pv s 0 By Ty Yaoa

State Transport Avthority
0108

A 1
e ® 29 2 g v sdcln-‘;..,,-'.'-!'.-';‘_/\_]

Refcwal

it e« e Sp———

- .- penewed from

.'..ﬁt.iliooanuntgoo-ooggs-r.a.,,

State T2ansprry  pethority

oQ_Bco. . ° 3y ﬂr‘-:".tn/UT
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( Soe perzyzaph (i) ) | \

Register tc be maintained by Rent a Motar Cab License in case
_where the motor ecab is hired to a forvigrien.

- -

i)=0=0-0~p=0-0-0~ ~0=B8-0-0-0=0~0=0=8~C=0=0=0=0=0mC~ DlDlDlOlOlD!C!UllloiD!h g~-J4-~3J-0-0-0-0-0-0-0-0-0-0-0--0 -

s:. Namg of Hjrer Full address Telephone Motor Issucd by  Class Date of Date Passport
e . No«.if any Driving (Authority) of Issuse of  No.
Licence - vehicle expiry

ZDo

‘.’l"‘."‘ﬁlh“-'-"l'l“l.""'l“"“‘Illl.-‘-'!lllllallll.-l.l."-ll

th S S 3 o bfi..‘ ; .mﬁ. . mﬂ L ﬂﬂ. ...mw,. . m” 105
° olulclolololoiolololol.lflololt‘{|(|clololf|olu|o|0|oldlolololololololololololololnlololololol.lolol.l

) 1
el SR R Ea R TR ol Lo TRt Ak Bl ok Aok ol Dkl Bl RS il A Ra Pl bl Lo S e DR ol Rl bl R e PR e P Lo S

L Il Rk Rl bk Rl S S hai ok Rl Bl RalP ol Sl

‘Issued by Datc of Dato of Date of DOriving + Dats of Class of Date Date and Motor  Signao-

the Autho- 1issue of expiry birth as permit issue of vehicle and time of vehicle ture of
rity and passport per No.. if Driving Authori- time returning used Hirer.
Stz ﬁn\ : passport any. permit, sed to of vehicle for

Naticon . . o o R , o drive Hire total

e e e e e e e e e e e e e e e e e e e e e e e e e kE
qu v JNQ guo Abl, amf. s_moH AM. Jm @@Q NC@ M.c
AR it Rt Rtk it Tt Sasi hanl Iait Akl Sl 20 hnk 2at Al il Aak Raall Rak el 2al A A hak Rak Sk Sall Sl Sal Aol Sl Sl el Rl Rl Sl il B el L e P i

ey it ot e i e i O

Rormarks
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Dates
Place

14 The Stato Transport, AUEhOTIity . esesssses o(Duplicato copy)

2

FORM 7

(See paragraph a(vi) )

Complaint Book (with pages serially

Name of the complainent:
Full address:

The name and address of the
holder of the licsncefbr
YRent a Cabt

Licenca number, and the

authority u?ﬁnh issuad
the licenpe

The date apd time of hiring
the vehigla and date' and
time uhadﬁtﬁa vehicle was
returned, '

Vehicle number

Complaint in brief} .

by Rogistered Post'y

The complainant;

numbered- in Triplicate)

Signature

O"volo'nooca(TripliCate UDpY)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 5th August, 2021

S.0. 3202(E).—In exercise of the powers conferred by sub-section(1) of section 75 of the Motor
Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following scheme further to
amend the Rent-a-Cab Scheme, 1989, namely: -

1. Short title and commencement. — (1) This scheme may be called the Rent-a-Cab (Amendment)
Scheme, 2021.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the Rent-a-Cab Scheme, 1989, in paragraph 1, in clause (3), after the words and figures “section
88 of the Act”, the following shall be inserted, namely: -

“and the battery operated motor cabs and motor cabs driven on methanol and ethanol exempted
from the provisions of section 66 of the Act,”.

[F. No. RT-11036/104/2021-MVL]
AMIT VARADAN, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part — II, Section 3,
Sub-section (ii) vide S.0.437 (E), dated the 12th June, 1989 and was last amended vide S.O.
808(E), dated the 28th November, 1991.
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